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COUNCIL OF STATE. 
Wt4t1e8ciay, 16th July, 1930. 

The Council met in the Council Chamber at Eleven of the Clock, the 
Honourable the President in the Chair. 

BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE 
TABLE. 

SECRETARY OF THE COUNCIL. Sir, in accordance with rule 25 
of the Indian Legislative Rules, I IlI.y on the table copies of the following Bills 
which were passed by the Legislative Assembly at its meeting held on the 15th 
July, 1930, namely: 

A Bill to remove doubt as to the rights of a member of a Hindu un-
divided family in property acquired by him by means of his 
learning. 

A Bill further to amend the Court-fees Act, 1870, in its application to 
Ajmer-Merwara, for a certain purpose. 

A Bill to give retrospective effect to the MUMalman WaJd VaJidat.ing 
Act, 1913. 

THE HONOURABLE THE PRESIDENT: When I said yesterday that 
the Bills laid on the table this morning would be taken up with one day's 
notice short, i.e., on Friday, I was assuming of course that some Honourable 
Member in the case of each Bill would give notice that it be taken into consi-
deration, because the period of notice will commence not from the date of the 
laying of the Bill on the table, but from the date of the notice for taking the 
Bill into consideration. I should like to be informed if in regard to these three 
Bills laid on the table any Honourable Members have given notice. 

I have had one notice from the Honourable Khan Bahadur Shah Muham-
mad Yahya ; he h&ll given notice of his intention to move that the Bill to give 
retrospective efiect to the MUl!8&lman Wakf Validating Bill, 1913, be taken 
into consideration and also to move that the Bill, 88 passed by the LP.gislative 
.ABsembly, be passed. The Honourable Mr. Desika Chari h88 also given notice 
of his intention to move that the Bill to declare gains of ll.'.a.rning hy a Hindu 
to be his separate property, 88 passed by the Legislative Assembly, be taken 
into consideration, and if that motion is passed, to move that it be passed. 
The third Bill seems to have no sponsor. 

THE HONOURABLE RAt BAHADUR tALA RAM SARAN DAB (Punjab: 
Non-Muhammadan): Sir, I should like to move the third Bill. 

THE HONOURABLE THE PRESID,ENT: Will the Honourable Member 
put in writing his notice 88 early 88 poseible t 
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THE HONOURABLE RAI BAHADUR LAJ.A RAM SARAN DAB: I shall do 
BO. 

TH)O~ HONOURABLE THE PRESIDENT: On that assumption then I direct 
again tha.t theRe three Bills be taken up on Frida.y. 

The Council then n.djoumed till Eleven of the Clock on Thursday, the 
17th July, 1930. 




